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New Delhi: this the /2 Dscanber, 1997

HON YBLE MR, 5. R.ADIGE, VICE CHALEIAN (a).

" {ON'BLE MRS, LAKSHMI SuAMIN ATHAN, MEMBER(D)

shri R K.Bhasin,

5/0 Late ghri Te RoBhBSin'

cd/E"“ 34, Jmakpuri,

New Dalhi : ..-.-ppglicmt,’

(By adwcate: shri S.L LAKHANPALY - -

Jarsus

Union of India » through
ssecoratarys

Mministry of Defence,
south Block,

New Dslhie

2, shri arun Prasad Shama,

Joint Secretary Training ) &
thief Adnini?ﬁagim Uf‘f‘ice%,

Ministry of Defence, _
c-11 Hutmen ts, Dalhousie R ad,
Now Dalhi -110011‘ . ) ....o-‘oRBSpDndentQ.

(BY A&\ﬁcatez Mrsg P. K.GUpt‘.a )a
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HON 'BLE MR. SeR.ADIGE, VICE CHAIFIAN(A) .

applieant complains of contunacious
> by rdponteals 7 '
disobedience’;,of the Tribunal s common order

datad 30,6.57 in Oa No.2691/96 nd OA NO.2516/96

2. gy the aforessid order the tuw Ofs were
disposed of with cortain directions, Qﬁibh

re spondents were divected to implement mitl';in

2 mon.t_hs', with liberty given to splicants to
app 10 ach the Tribunal if =ny griesvance still

survived after the respondents passed their ordar,
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3e Spacif‘,ica],,ly, respon"dents were di fected to
reconsidér the case of the mpplican ts for
ragularisation a8 Technical pnasistants iq
accordance with the eligibility eriteria
gpplicable prior"w 1995 and p ass necessary
orders withim two monthse. .\,hile p s88ing ths
oforesaid oTdSTSy the Tribunal 's judgment dated -

23.,5.95 in OA No.725/97 yas sleo noticsede

4 Respondents have pnssed orgars on 11.11.97
(Annexure-@—l&), af ter conside ring the cases

of the appllcents for regul anSa’ciono

S5e Applj.cant con tends that respondsn ts hawe
passed the aforesaid orders with delagys =and
applica'\‘té' cases hawe not been prope rly

conside rede ghri Lakhahp al h.as ol so con tended
during hearing that. certain consequantial
vacancies which becameé avail sble in the background
of the aforesalid order have also not been filled

up by respon dentSe

6o gy thse judgmhent dated 30.5.97 respon den ts
yere directed to pass the necessary orders within
two months of“ that date, that is by 30:7.97.
Respondants paSSBd the 1mpﬁgned orders on 11411497,
No prayer was mada befors the Tribunal Vseeking |
ax tension of time for imp-lementing the Tribunal's
dxrecticns, which respon den ts shoul d have done

in case they were unable to lmplament thosa
directions within the prescribed time period.*
However, in the b ackground of thé avemments made in
‘the reply to p aragraph 4 of the P, and the

unoondltionﬂl spology gxpressed by raspondents in
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not bogn a prapsT con sideration of zpplicants

-3-
thair replys, ue 4o not consider that-there i8
justification to_initiate o tempt proceedings

or otharwiss penalise Re,cpondents on this grounde

Te gimil arly tbe con ten tion that thers has

.cqrea m ay give a,spllcants a causs of action
sep ara‘calyj but uaﬁﬁﬂt he a good ground for
initiation of contempt pr® ceedings, and in this
connaction we are rortifisd in oul viaw by the
gon 'ble Supremd tourts judgment in 3. S.Pgrihar

Us. GoOupgan & Orse 31 1996 (9) SC 608,

Be The allaged noR £illing up of oon saquential '
vacancias may al 0 give rx(sa to a cause of
action s2p arately o but canot be the subject

of contempt p roceedingSe

9, The contempt petition is therefors
disnissad ad noticas to alleged conteanors ard

di schargsde
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( MRS, LAKSAMI sm\mwmaa ) ( S.R.A ADIGE 4
meMBER(I) VICE cﬁmmm(n).
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